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INTRODUCTION

I, the Chairman, Committec on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Third Report (Seventh Lok Sabha) on
Action Taken by Government on thc recommendations contained in the
Thirty-eifhth Report (Sixth Lok Sabha) on the Ministry of Pctroleum,
Chemicals and Fertilizers (Department of Pectroleum)—Reservations for,
and employment of, Scheduled Castes and Scheduled Tribes in the Indian
Oil Corporation (Marketing Division).

2. The draft Report was considered and adog_ted by the Committce on
the Welfare of Scheduled Castes and Scheduled Tribes at their sitting held
on the 1st October, 1980,

3. The Report has been divided into the following Chapters :
I. Report

II. Recommendations/Observations which have becn accepted by
Government.

I1I. Recommendations/Obscrvations which the Committce do not
desire to pursue in view of Government’s replies.

1V. Recommendations/Observations in respect of which replies of
Government have not been accepted by the Committce and
which require rciteration,

V. Recommendations/Observations in respect of which final replies
of Government have not been received.

4. An analysis of the action taken by Government on the recommenda-
tions contained in the Thirty-oighth Report (Sixth Lok Sabha) of the Com-
mittee is given in Appendix. It would be observed therefrom that out of
42 recommendations made in the Report, 26 recommendations i.e. 61.90 per
cent have been accepted by the Government; the Committec do not desire
to pursue five recommendations i.e. 11.91 per cent of their recommendations
in view of Government replies; 10 recommendations, i.e. 23.81 per cent, in
respect of which replies of Government have not been accepted by the
Committee, require reiteration and for one recommendation, i.e. 2.38 per
cent, final reply of Government has not been received.,

NEw DEeLHI1; R. R. BHOLE,
December 4, 1980 Chairman,
Agrahayana 13, 1902 (Saka) Commiitee on the Welfare of Scheduled

Castes and Scheduled Tribes.
)



CHAPTER |

REPORT

This Report of the Committee deals with the action taken by Government
on the recommendations contained in the Thirty-eighth Report (Sixth Lok
Sabha) of the Committee on thc Welfare of Scheduled Castes and Scheduled
Iribes on the Ministry of Petroleum, Chemicals and Fertilizers (Department
of Petroleum)—Rescrvations for, and employment of, Scheduled Castes and
Scheduled Tribes in the Indian Oil Corporation Ltd. (Markcting Division).

1.2. In para 2.17 of their Thirty-cighth Report, the Committee had
reccommended that as far as possible, the Liaison Officers in the Regional
Ollices of the Indian Oil Corporation (Marketing Division) should be nomi-
nated from amongst the officers belonging to Scheduled Castes and Scheduled
I1ihes working in that Division.

1.3. In their reply dated the 27th September, 1979, the Ministry of
Petroleum. Chemicals and Fertilizers (Department of Petroleum) have stated
that the posting of ofticers in the Indian Oil Corporation (Marketing Division)
are made depending on availability and other considerations.  The Liaison
Otiwcers, therefore, nced not necessarily be from amongst the members of
Scheduled Caste/Scheduled Tribe communities.

1.4 The Committee reiterate their earlier recommendation that Liai-
son Officers in the Regional Offices of the Indian Oil Corporation (Market-
ing Division) should be nominated from amongst the officers belonging to
Scheduled Castes and Scheduled Tribes working in that Division.

1.5. In para 3.12 of the Rcport, the Committce had suggested that in
order to give wider publicity to the vacancics reserved for Scheduled Castes
and Scheduled Tribes, advertisements for recruitment of staff should be issued
by the Indiun Oil Corporation (Marketing Division) in all the important
newspapers published in the area/Region.

1.6, In their reply dated the 27th September, 1979, the  Ministry  of
Potreleurn, Chemicals and Fertilizers (Department of Petrolcum) have stated
that the recruitment in the Indian Oil Corporation (Markcting Division) is
carried out through advertisements in the Press, announcements on All India
Radio, notification to  Employment  Exchanges, all  Scheduled  Caste/
Scheduled Tribe Organisations ete.  Considering the amount of publicity
already being given to attract Scheduled Caste/Scheduled Tribe candidates,
it is felt that advertisements in two newspapers, one English daily and one
local language daily. is adequate. The very fact that there is no shortfall
i the recruitment percentage of Scheduled Caste ’Scheduled Tribe proves
that the publicity is adequate.

1.7. The Committee do not agree with the view-point of Government
that advertisements in two newspapers—one English daily and one local
lanzuage daily—was adequate. They, therefore, reiterate their recom-
mendation that advertisements should be isswed in all the important news-
papers published in the area/region in order to give wider publicity to
vacancies reserved for Scheduled Castes and Scheduled Tribes and to
af:a:od large number of candidates for reserved posts from these commu-
nities.
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1.8. In para 3.14 of the Report, the Committce had suggested that while
sending copies of recruitment advertisements to Lok Sabha Secretariat for
thc members of the Committce on the Welfare of Scheduled Castes and
Scheduled Tribes, the Indian Oil Corporation (Marketing Division) should
also send copics of those advertisements to the local Scheduled Caste and
Scheduled Tribe M.L.As and M.Ps so that they could also sponsor switablc
Scheduled Caste and Scheduled Tribe candidates for the posts advetrised.

1.9. In their reply dated the 27th September, 1979, the Ministry of
Petroleum, Chemicals and Fertilizers (Department of Petroleum) have stated!
that apart from the recruitment advertisements issucd in the newspapers the
Indian Oil Corporation Ltd. (Marketing Division) arc sending copics of
such advertiscments to the Scheduled Caste/Scheduled Tribe Organisations,
as per directive of the then Ministry of Petroleurn and Chemicals and Mines
and Metals issued vide letter No. 17/4/69-10C of 24-3-1971. In pursuance
of thc reccommendation made by the Parliamentary Committce om the
Welfare of Scheduled Castes/Scheduled Tribes during their visit to the Indian
Oil Corporation (Marketing Division) in 1976, they arc sending copies of
these advertisements additionally to :—

(1) Dcputy Secretary,
Lok Sabha Sccretariat,
Decthi.

(1) The Commissioner for Scheduled Castes and Scheduled "Tribes,
New Delhi.

‘The intention in requiring copies to be sent to Deputy Secretary, Lok Sabha
Seerctariat presumably was that the Lok Sabha Secrctariat would in turn
make those available to M.Ps etc. as required. Tt will be administraitvely
dificult for us to arrange to circularise these advertisements dircctly other
than o those referred to above,

1.10 The Committee do not agree with the Ministry’s contention
that it is administratively difficult to send copies of advertisements to the
Jocal Scheduled Caste/Scheduled Tribe M.L.As and M.Ps who will be few
in number. They feel that such a course will help the local Scheduled
Caste and Scheduled Trihe M.L.As and M.Ps to sponsor the candidates
belonging to Scheduled Caste/Scheduled Tribe communities. The Com-
mittec, therefore, reiterate their earlier recommendation.

L11. In para 3.17 of th Report the Committee had recommended that
the condition of previous experience for recruitment in the Tndian Oil Corpo-
ration (Markcting Division) in all cases should be done away with so far
as the Scheduled Caste and Scheduled Tribe candidates were concerned-

1.12. In their reply dated the 27th September, 1979, the Ministry of
Pcetroleum. Chemicals and Fertilizers (Department of Petroleum) have stated
that the recriutment in the Indian Oil Corporation (Marketing Division) is
contined to very few categorics of posts such as Stenographers, Typists etc.
and the rest of the higher vacancies in category of Assistants, Accountants,
Section Officers cte. arc filled in through promotion by internal candidates.
In recruitment itself various concessions/relaxations in age, qualifications.
lower qualifying standard of marks in written cxaminations are alrcady being,
given to Scheduled Caste/Scheduled Tribe candidates.  Any further rdlaxa-
tion in experience would dilute the efficiency of the Organisation.
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1.13. The Counnittee reiterate their earlier recommendation, as they
feel that a Scheduled Caste/Scheduled Tribe candidate who is found to be
upto the mark on the basis of a test but has no previous experience ought
to be considered for the post of Stemographer.

1.14. In para 3.31 of the Report the Committee had recommended that
where the requisite number of Scheduled Caste and Scheduled Tribe can-
didates fulfilling even the relaxed standard were not available to fill the
reserved vacancies, the recruitment authoritics should select for appoint-
“ment, the best among the Scheduled Caste and Scheduled Tribe candidates
fuifilling the minimum educational qualification prescribed for posts against
all the reserved vacancies and in service training given to them to bring them
up to the requisite stundard.

1.15. In their reply dated the 27th Scptember, 1979, the Ministry of
Petroleum, Chemicals and Fertilizers  (Department of Pctroleum) have
stated that the recruitment in the Indian Qil Corporation (Marketing Divi-
sion) is confined to very few categories of posts and the rest of the higher
vacancies in category of Assistants, Accountants, Section Officers are fillcd
in through promotion by intcrnal candidates. In recruitment itself various
concessions/rclaxations in age, qualifications, lower qualifying standard of
marks in written examinations are alrcady bcing given to Scheduled Caste/
Schedu.ed Tribe candidates. It is felt that any further relaxation would
dilute the cfficicncy of the administration.

1.16. The Committee are not convinced with the arguments advamced
by the Government and reiterate their recommendation that where the
requisfte number of Scheduled Caste and Scheduled Tribe candidates fulfili-
ing even the relaxed standards are not available to fill the reserved vacancies,
the recruftment authorities should select for appointment, the best among
the Scheduled Castes and Scheduled Tribes fulfilling the minimem edaca-
tional qualifications prescribed for posts against all the reserved vacancies
and in-service training given to them to bring them upto the reguisite
stundard,

1.17. 1n para 3.32 of the Report, the Committee had recommended that
in casc sufficient number of Scheduled Tribe candidates possessing the
prescribed minimum educational qualification, viz. intermediate were  nol
forthcoming for the posts of Clerks/Typists to fill the reserved vacancics.
the educational qualification in their case should be further relaxed to Higher
S:condury or Matric so that there was no backlog in the quola reserved for
them,

LIR. In their reply dated the 27th September, 1979, the Ministry of
Pctroleum, Chemicals and  Fertilizers  (Department of Pctroleum)  have
stated that in their opinion the relaxation upto the Intermediate level for
bcthulcd Tribe candidates is adequate. However, it is assured that if the
required number of Scheduled Trib» candidates with intermediate qualifica-
tions are not available, the suggestion of the Committee in this regard will

¢ kept in view.

1.19. The Committee are not satisfied with the reply of the Govern-
ment and reiterate that the educational qua'ification in the case of Scheduled
Tribes be further relaxed to Higher Secondary or Matric, so that there is

02 backlog in the quota reserved for them.
2--91515S/80
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1.20. In para 3.49 of thc Report, the Committee had suggested that
if adequatc number of Scheduled Caste and Scheduled Tribe employecs
with the requisite length of service were not available for consideration for
promotion to thc next grade, the Indian Oil Corporation (Marketing Divi-
sion) should consider the feasibility of reducing the condition of length of
service in the case of Scheduled Caste and Scheduled Tribe employees so
that their quota in promotion was filled up.

1.21. In their reply dated the 27th September, 1979, the Ministry of
Petroleum, Chemicals and Fertilizers (Department of Petroleum) have stated
that in their opinion the minimum period of 3 years at a given level of
responsibility is necessary to bring about the rcquired experience, maturity
and judgement which are essential for consideration in promoting to the
next higher level. Hence, it is not considered desirable to relax the period
Lo any category.

1.22. The Committee do not agree with the views of the Government
and reiterate that if adequate number of Scheduled Caste and Scheduled
Tribe employees with the requisite length of service are not available for
consideration for promotion to the next grade, the condition of length of
service in their case should be relaxed so that there is no shortfall in their
quota in promotions.

1.23. In paras 5.10 and 5.11 of the Report, the Committec had suog-
gested that other things being equal, preference should be given to Sche-
duled Castes and Scheduled Tribes for the award of petty contracts. The
Committee had also dcsired that petty contracts upto a value of Rs. 10,000
should bc given to Schedu.ed Caste and Scheduled Tribe persons on nomi-
nation basis and, if nccessary, the rules might be amended accordingly.

1.24. In their rcply dated the 27th Septcmber, 1979, the Ministry of
Petrolcum, Chemicals and Fertilizers (Departments of Petroleum) have
stated that normally, these contractors are not individuals but partnership firms
or similar Organisations and in such cases, it would be very difficult to
implement the rccommendation. In case of individual contractors, all
other things being equal, preference will be given to Scheduled Castc/
Scheduled Tribe persons.

1.25. The Committee do not accept the reply of Government. They
fcel that, as in the Railways petty catering/vending contracts upto a speci-
fied limit are being awarded to Scheduled Castes and Scheduled Tribes, the
Indian Oil Corporation (Marketing Division), other things being equal,
should also give preference to Scheduled Castes and Scheduled Tribes
while awarding contracts upto the value of Rs. 10,000/-.

1.26. In para 5.16 of the Report, the Committce had desired that in
futurc allotments, ‘at least 10 per cent flats should be reserved by the Indian
Oil Corporation (Marketing Division) for Scheduled Castec and Scheduled
Tribc emp'oyees as was being done in thc case of Central Govern-
ment employees.

1.27. In their reply dated the 27th September, 1979, the Ministry of
Pctroleum, Chemicals and Fertilizers (Department of Pctroleum) have
stated that the Indian Oil Corporation (Marketing Division) has 200 flats
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in Bombay out of which 14 flats have been occupied by Scheduled Caste/
Scheduled Tribe employees. The Committec’s recommendation that 10
allotment should be reserved for Scheduled Caste/Scheduled Tribe is likely
to result into resistance from the existing employces who are wamng for
number of years for getting allotment of flats in Bombay which is alrcady
heing made on a sound principle of seniority in service.

1.28. The Committee do not agree with the arguments advanced by
the Government and reiterate that at least 10 per cent of flats should be
reserved by the Indian Qil Corporation (Marketing Division) for their
Scheduled Caste and Scheduled Tribe employees.



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
' ACCEPTED BY GOVERNMENT

Recommendation (SI. No. 2 Para 1.16)

The Committec arc distressed to note that the Department of Petroleum
has not so far felt the need of setting up a Cell to assist the Liaison Officer
to discharge his duties effectively although Government onders on the
subject werc issued as far back as 1969, The Committee are not con-
vinced about the efficiency of the present arrangements now made by set-
ting up a Cell in the Indian Oil Corporation which would work on behall
of the Department of Petroleum for all the Corporations under it. The
Commiittee urge that a Cell with adequate staff should be set up in the
Department of Petrolcum itself to watch the implementation of reservation
orders and other concessions admissible to Scheduled Castes and Scheduled
Tribes cmployces ard also look into the grievances and complaints of
Scheduled Caste and Scheduled Tribe cmployecs.

Reply of Government

A Cell under the Liaison Officer has been set up in the Department
of Petroleum to ensure duc compliance of the orders of reservation for
Scheduled Castes and Scheduled Tribes issued from time to time and also
look after the grievances and complaints of Scheduled Caste and Scheduled

Tribe cmployees.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Pctroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (SI. No. 3 Para 1.17)

The Conunittee regret to point out that although the Committee had
asked for information for the last three ycars, the Ministry of Petroleum,
Chemicals and Fertilizers (Department of Petroleum) have furnished
information between May and July, 1978 only. This only shows that the
Ministry has not evolved adequatc machinery to attend to matters relat-
ing to Scheduled Castes and Schewiuled Tribes. Fromn the perusal of the
statement on complaints furnished by the Ministry it is evident that no
scrious efforts have been made by them to dispose of the representations
reccived from Scheduled Caste/Tribe aggrieved employees for the last six
or scven months. The Committec would like the Ministry of Pctroleum
to cvolve a suitable machinery with specific laid down procedure so that
the complaints/representations received from Scheduled Caste/Tribe emp-
loyees are looked into promptly ard their erievances rcdressed within a
specificd period of not more than two months.

6
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. Reply of Government

Instructions have becn issued to all officers 1n the Ministry to ensure
that no avoidable delay takes place in the disposal of representations from
Scheduled Caste/Scheduled Tribe employees. To keep a watch on
cxpeditious disposal of such cases, a monthly return has also becn
introduced.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petrolcum) O.M. No. P-38012/4/79-10C, datcd 27-9-1979]

Recommendation (Sl. No. 4 Para 2.7)

‘The Commitlce note that orders /instructions relating to reservations for
Scheduled Castes and Scheduled Tribes issued by the Ministry of Petro-
lcum, Chcmicals and Fertilizers (Department of Petroleum) to the Public
Undertakings under their control in the form of Presidential Directive arc
obligatory on them while other orders/instructions issued in the form of
circulars for information and compliance are not binding on them. The
Committee arc unhappy to point out that it took about four ycars for the
Ministry of Petroleum, Chemicals and Fertilizers (Department of Petro-
lcum) to get a directive issued by the Burcau of Public Enterpriscs duc
to certain burcaucratic lapses as admitted by the Secretary, Department
of Petroleum with the result that the orders relating to promotion in
selection issucd by the Department of Personnel and Administrative Re-
torms in July. i974 were adopted by the Indian Oil Corporation in 1978.
The Committec feel that this delay has deprived many a Scheduled Caste
and Scheduled Tribe employees an opportunity of further promotion in the
Corporation. The Committce stress that in future all orders/instructions
issued by the Department of Personnel and Administrative Reforms should
“immediately be communicated in the form of Presidential Directive so that
there is no dclay in adoption und implementation of thosc orders by the
Public Scctor Undertakings including the Indian Oil Corporation.

Reply of Government

The obscrvations of the Committee that ‘in futurc all orders/instruc-
tions issued by the Department of Personncl and Administrative Reforms
should immediatcly be communicated in the form of Presjdential Directive
so that there is no delay in adoption and implementation of thosc orders
by the Public Enterprises including the Indian Oil Corporation’ have been
brought to the notice of the Bureau of Public Enterprises, who because
of the Special care involved in the wording of ,such directives, are required
to assist in the finalisation of the precise wordings of the directive to be
issued. The Bureau of Public Enterprises have confirmed having made
a note of the Committee’s observation. Orders/instructions relating to the
scheme of reservation of Scheduled Caste/Scheduled Tribe issued by the
Dt;partment of Personncl and Administrative Reforms, in future, with
suitable adaptation will be extended to the public enterprises through the
admimstrative Ministries in the form of a directive, wherever necessary,
without any delay.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]
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Recommendation (SI. No. 7 Para 2.18) r

The Committee further note that a cell with adequatc staff under the
direct control of each of the Liaison Officers has been set up in the Head
Office and Regional Offices of the Indian Oil Corporation (Marketing
Division). In order to carry out the dutics effectively, it is essential that
the staff attached to the Cell are well conversant with the duties required
for proper implementation of reservation onders. The Committee would,
therefore, like the Indian Oil Corporation to arrange refresher courses for
training the concerned Officers and Staff and, if necessary, the services of the
Department of Personne] and Admmlstratxve Reforms may be utilised for the
purpose.

Reply of Government

The recommendations have been noted for compliance.

[Ministry of Pctroleum, Chemicals and Fertilizers (Department of
Pctroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (SI. No. 8 Para 2.25)

The Committee note that the Indian Oil Corporation (Marketing Divi-
sion) are sending annual statements regarding representation of Scheduled
Castes and Scheduled Tribes in the services of the Corporation regularly
to the Department of Petroleum us per the extant orders of Government on
the subject. The Committee desire that these statements should be
thoroughly examined and cffective mcasures are taken to remove the defi-
ciencies noticed therein,

Reply of Government
Noted.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-80]

Recommendation (SI. No. 9 Para 2.26)

The Committec also desire that the statistical information relating to
recruitment, promotion, dereservation of reserved vacancies, etc. made during
the year should be published in the annual rcport of the Indian Oil Cor-
poration.

Reply of Government

In this connection we have also receivad a Directive from the Govern-
ment vide letter No. J-13012/45/78-Gen dated 30th October 1978.
Instructions contained therein would be followed by us.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]
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Recommendation (SIl. No. 11 Para 3.13)

The Comnnittee desire that with a view to giving wider publicity to
reserved vacancies and exploring possibility of securing more candidates
belonging to Scheduled Castes and Scheduled Tribes, the Indian Oil Cor-
poration (Marketing Division) should intimate the reserved vacancies to
the Director of Social Welfare in the State/Union Territory concerned as
laid down in the ent of Personnel and Administrative Reforms
O.M. No. 36034 /2/78-Estt.(SCT), dated the 24th Fcbruary, 1978.

Reply of Government
This is already being done by us.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (SI. No. 14 Para 3.16)

The Committee also suggest that specific number of vacancics reserved
for Scheduled Castes and Scheduled Tribes respectively and also the con-
cessions/relaxations available to them should invuriab?,v be mentioned in
cach advertisement. The object of indicating the number of vacancics
reserved for Scheduled Castes and Scheduled Tribes and  concessions/
relaxations available to the candidates belonging to Scheduled Castes and
Scheduled Tribes in the notification to thc Employment Exchanges and
advertisements in the newspapers is that adcquate number of Scheduled
Caste and Scheduled Tribe candidates are sponsored by the Emp oyment
Exchanges or otherwise apply in response to the recruitment  advertise-
ment. This will in no way affect the discretion of the Corporation to take
more candidates than advertised if found suitable.

Reply of Government

The recommendation has been noted for compliance.

[Ministry of Pectroleum, Chemicals and Fertilizers (Department

of Petrolcum) OM. No. P-38012/4/79-10C, datc:®
27-9-1979}

Recommendation (SI. No. 16 Para 3.18)

The Committec observe that at present the Indian Oil Corporation
(Marketing Division) gives only 15 days to candidates for applying through
the Employment Exchanges for the vacancies in the Corporation. Tﬁ
Committee suggest that the Indian Oil Corporation (Marketing Division)
should give onc month instcad of 15 days to Scheduled Castc/Scheduled
Tribe candidates who live in the remote ~areas to apply through the
Employment Exchanges or in response to advertisements in the newspapers
for the vacancies in the Indian Oil Corporation (Marketing Division).

Reply of Government

The rccommendation has been noted for compliance.

{Ministry of Petroleum, Chemicals and Fertilizers (Dcpartment
of Petroleum) O.M. No. P-38012/4/79-10C, dated
27-9-1979;
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Recommendation (Si. No. 17 Para 3.19)

The Committee are unhappy to note that the Indian Oil Corporation
{Marketing Division) do not communicate the reasons for rejection of
Scheduled Caste/Tribe candidates spomsored by the Employment
Exchanges although specific orders have becn issued by the Government
of India in this regard. The Committee would emphasisc that specific
reasons for rejection of Scheduled Caste and Scheduled Tribe candidates

who have been ?jponsorcd by the Employment Exchanges should invariably
be communicated to the Employment Exchanges.

Reply of Government
The recommendation has been noted for compliance.

[Ministry of Pctrolecum, Chemicals and Fertilizers (Department
of  Pctroleum) OM. No. P-38012/4/79-10C, dated
27-9-1979]

Recommendation (SIl. Na. 18 Para 3.25)

‘The Commnittee note that the rccruitment rules applicable to  various
categorics of staff in the Indian Oil Corporation (Markcting Division) havc
been framed in accordance with the Articles of Association of the Corpo-
ration. Th: Committce would like the Indian Oil Corporation (Marketing
Division) to review the recruitment rules and incorporate  therein  the
relevant  provisions relating to rescrvations for Scheduled Castes and
Scheduled Tribes and other concessions/relaxations etc, admissible to them

as per instruction: issued by the Government of India in this regard from
L o iime,

Reply of Government

Periedic review of the rules will be made suitably incorporating the
provisions pertaining to Scheduled Castes and Scheduled Tribes.

[Ministry of Petrolcum, Chemicals and Fertilizers (Department
of Petroleum) O.M. No. P-38012/4/79-10C, dated
27-9-1979]

Recommendation (Sl. No. 20 Para 3.30)

The Committee note the various concessions/relaxations granted to
Scheduled Castes and Scheduled Tribes while making recruitment for
different categorics of posts in the Indian OQil Corporation (Marketing
Division). The Committee hope that if concerted measures are taken by
the Indian Qil Corporation to implement these concessions/relaxations
both in letter and spirit, they expect the backlog in the representation of

Scheduled Castes and Scheduled Tribes in their services could be wiped out
at the earliest.

Reply of Government
Noted.

[Ministry of Petroleum, Chemicals and Fertilizers (Department
of Petroleum) O.M. No. P-38012/4/79-I(2)7(',‘,9 lg;a’tgld
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Recommendation (SI. No. 25 Para 3.50)

The Committec would also like the Indian Oil Corporation (Maykclu:g.
Division) to ensurc that the agrecments entered into with the Indian Oil
Corporation Employees’ Unions do not stand in the way of insplementation
of orders on reservation for Scheduled Castes and Scheduled Tribes in
promotion.

Reply of Government

This is to confirm that the agrcements entered into with the Unions do
not stand in the way at present in the implementation of orders on the reser-
vation of Scheduled Castes/Scheduled Tribes in promotion.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Pctrolcum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (S1. No. 26 Para 3.53)

The Committee nced hardly cmphasise the nccessity of including a
Scheduled Caste or Scheduled Tribe Officer in the various Departmental
Recruitment/Promotion Committees constituted by the Indian Oil Corpora-
tion (Marketing Division) so as to instill confidence in the Schedule Caste
and Scheduled Tribe cmployees. In case, a Scheduled Caste or Tribe Oflicer
of the appropriate status is not available in the Indian Oil Corporation.
Scheduled Caste/Tribe Officer from the Ministry of Petroleum, Chemicals
and Fertilizers (Dcpartment of Petroleum) or uny other Ministry/Depart-
ment of the Government of India should invariably be  associated with
Departmental Recruitment/Promotion Committees, ctc.

Reply of Goverrment

In this direction, the Bureau of Public Enterprises and our Ministry
have already issued instructions vide O.M. No. 12/1/76-BPE(IC) datcd
11th August 1978 and letter No. J-18012/13/78-Gen. dated 13th Septem-
ber. 1978, respectively. The dircctives contained in these circulars will be
given cffcct to by us.

[Ministry of Pctroleum, Chemicals and Fertilizers (Department of
Pctrolcum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (Sl. No. 27 Para 3.58)

The Committce arc unhappy to note that the Rosters are not maintaincd
properly by the Indian Oil Corporation (Markcting Division). The Com-
mittce on examination of a few of the Rosters found certain discrepancies
on the points of entry reserved for Scheduled Caste/Scheduled Tribe candi-
dates. Thev also noted that Liaison Officer concerned has not signed the
Rosters. The Committce need hardly stress that Roster is a mecnanism to
keep a watch on the proper and adequate intake of Scheduled Castus and
Scheduled Tribes in service and that it would ceasc to have any value what-
socver if it is not maintained properly. The Committec would, therefore.
strcss that Rosters should be properly maintained by the Indran Oil Cor-
poration (Marketing Division) and that they should bc checked regularly
by the comgetcnt authority in accordancc with the proforma prescribed vide
O.M. No. 8/8/7/Est(SCT) dated 22nd April 1971 issued by the Cabinct
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Secretariat (Department of Personnel and Administrative Reforms). The
Coummittee would further urge that the defects noticed during thc course of
inspection should be recorded and got rectificd immediately and also brought
to the notice of the Managing Dircctor of the Indian Oil Corporation
(Mauketing Division).

Reply of Government

The recommendation has been noted for compliance.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Pctroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Recommendation (SI. No. 29 Para 3.64)

Ihe Committee are basically opposed to the principle of dercscrvation
and would like to urge that the vacancies reserved for Scheduled Castes and
Scheduled Tribes should in no case be dereserved.

Reply of Government

The recommendation has been noted, and all attempts wou!d be made
to avoid dcreservation.

[Ministry of Petroleum, Chemicals & Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-79.]

Recommendation (Sl. No. 30 Para 4.11)

The Committee regret to nole that prior to the issuc of Presidential
Dircctive in 1971, no scrious atlention was paid by the Indian Oil Corpo-
ration (Marketing Division) to give due representation to Scheduled Castes
and Scheduled Tribes. In the recruitments made 1n 1974, 1975 and 1976,
they were not able to fill up all the posts reserved for Scheduled Castes and
Scheduled Tribes and they had to carry forward a number of reserved
vacancics in the Officers” Cadre. The Committee, however, note the efforts
made by the Indian Oil Corporation (Marketing Division) in 1977 to clear
the backlog by resorting to special recruitment and issuing appointment
letters to 31 Scheduled Castc and Tribe candidates for officer’s posts.
The Committcc hope the balance backlog of 15 Officers (2 Scheduled
Castes and 13 Scheduled Tribes) have aiso by now been cleared by holding
another special recruitment as promised by the Chairman, Indian Oil Corpo-
ration during evidence and thc Commitice apprised of thc progress made
in this rcgard.

Reply of Government

At the end of yecar 1978 we had a backlog of 29 wvacancies in Officers
cadre reserved for Scheduled Castes/Scheduled Tribes.  As on 30-6-1979,
32 Scheduled Caste/Scheduled Tribe Officers have already joined us.

{Ministry of Potrolcum, Chemicals and Fertilizers (Dcpartment

of ~ Petroleum)  OM. No. P-38012/4/79-10C, dated
27-9-1979].

Recommendation (Sl. No. 31 Para 4.12)

The Committee agrece that there may be some shortage of Scheduled
Tribe candidates for Technical or specialised jobs but there is no dearth of
candidates from Scheduled Tribes to fill non-technical or  quasi-technical
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vacancies as is evident from the live registers of the Empllcglment Exchanges.
The Committee, therefore, urge that all out efforts should be made to find
Scheduled Tribe candidates to fill the vacancies reserved for them both in
Officers’ as well as Staff categories. The Committee suggest that in order
to make good the shortfall in the quota reserved for Scheduled Tribes, the
Indian Oil Corporation (Marketing Division) should try to get Scheduled
Tribe candidates from the States where their population is concentrated. In
this connection, they should also intimate the reserved vacancics to the
Director of Scheduled Castes and Scheduled Tribes Welfare or Director of
Social Wclfare in the State/Union Territory concerned as laid down in
O.M. No. 36034/2/78-Estt. (SCT) dated 2-4-1978 issued by the Depart-
ment of Personncl and Administrative Reforms in this regard.

Reply of Government

The suggestion of the Committee to make good the shortfall reserved for
Scheduled Tribes by getting the candidates from the States where their
population is concentrated has already been implemented by issuing adver-
tiscments in the newspapers belonging to the States where Scheduled Tribes
population is concentrated.

The sccond suggestion of the Committec that reserved vacancies should
dlso be intimated to the Director of Scheduled Castes/Scheduled Tribes
Wc'fare or Director of Social Welfare in the States/Union Territory con-
cerned as laid down in O-M. No. 36034/2/78-Estt.(SCT), dated 2-4-1978
issucd by the Department of Personnel and Administrative Reforms has
also been implemented.

[Ministry of Petroleum, Chemicals and Fertilizers (Department
of Pctroleum) OM. No. P-38012/4/79-10C. dated
27-9-1979]

Recommendation (SI. Neo. 32 Para 4.13)

Th Committec are sorry to observe that the principle of cxchange of
vacancivs between Scheduled Castes and Scheduld Tribes has  not  been
followed by the Indian Oil Corporation (Marketing Division) properly and
they mercly adjust the surplus number of persons recruited from one com-
munity to their quota against the backlog of the other community. The
Committec would point out that there is a well defined procedure for
cxchange of reserved vacancies between the Scheduled Castes and Scheduled
Tribes and unless that procedurc is followed the Scheduled Caste employecs
recruited in excess, if any, of their rescrved quota cannot be counted against
the unfilled reserved vacancies of Scheduled Tribes. The Committee would,
therefore, like the Indian Oil Corporation (Marketing Division) to fill the
backlog in Scheduled Tribes in accordance with the procedure laid down
in this regard.

Reply of Government

The recommendation has bean noted.

[Ministry of Petrolcum, Chemicals and Fertilizers (Department
of Petroleum) OM. No. P-38012/4/79-10C. dated
27-9-1979]
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Recommendation (Sl. No. 33 Para 4.17)

The Commitice note that there are only 8 empioyees on deputation from
the Vigilance and Customs and Excise Department in the Indian Oil Cor
ration (Marketing Division) out of which there is nonc from Scheduled
Castes/Scheduled Tribes. The Committec would urge that in accordance
with the instructions issued by the Department of Personncl and Adminis-
trative Reforms vide their Officc Memorandum No. 36012/7/77-Estt.
(SCT), dated the 21st January, 1978, where thc number of posts to be
fillcd on deputation is fairly substantial, the Indian Oil Corporation
(Marketing Division) should ensure that a fair proportion of such posts
arc filled by cmployces belonging to Scheduied Castes and Scheduled Tribes.

Reply of Government

The recommendation has been noted.

{Ministry of Petroleum, Chemicals and Fertilizers (Department
of  Petroleum) QCM. No. P-38012/4/79-10C, dated
27-9-1979]

Recommendation (SI. No. 3.4 Para 4.23)

The Commitice note that an intensive one year training programme for
Oflicer Trainees belonging to Scheduled Castes and Scheduled Tribes has
been cvolved by the Indian Oil Corporation to give them in-depth training
in storage, handling and distribution of Pctroleum products. The Committee
also note that the Schieduled Caste and Scheduled Tribes Officers are given
opportunitics to participate in the in-company training programmes regard-
less of whether the training nced for particular course is identified or not.
The Committee hope that such opportunitics would open wider avenues of
promotion and better career prospects for Scheduied Castes and Scheduled
Tribes in the services of Indian Oil Corporation (Marketing Division) and
enhance their chances for promotion to higher echelons in the Corporation.

Reply of Government

The recommcendation has been noted.

[Ministry of Petrolcum, Chemicals and Fertilizers (Department
of Petroleum) O.M. No. P-38012/4/79-10C, datcd
27-9-1979])

Recommendation (SI. No. 35 Para 4.28)

The Committec arc distressed to note that the rules under the Apprentice-
ship Act insofar as reservation for Apprenticeship Training is concemned
have not at all been observed by the Indian Oil Corporation (Marketing
Division) in asmuch that in 1976 thc Marketing Division recruited only
3 Scheduled Tribes out of 80 Apprentices and in 1977, they recruited none
out of 74 Apprentices for Commercial Apprenticeship Training. The Com-
mittee would stress that the Indian Oil Corporation (Marketing Divisioh)
should follow the rules strictly and recruit the Scheduled Tribe candidates
in larger number and give them preference for absorption after training so
that the shortfall in their intake is obliterated.
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Reply of Government

The recommendation has bcen noted.

Ministry of Petroleum, Chemicals and Fertilizers (Department
Mt of y Petroleum) O.M. No. P-38012/4/79-10(23'.7 ° ;l;;c‘;il

Recommendation (SI. No. 36 Para 5.5)

‘Ihe Committee note that the Indian Oil Corperation (Marketing
Division) have recirculated the instructions regarding formation of a Cell in
the Regions and the nomination of the Regional Personnel Manager as
Liaison Officer so that if any Scheduled Caste/Scheduled Tribe employee
wishes to seck any clarification or has any grievance the same can be
attended to or sorted out by the Cell or the Liaison Officer. The Committee
desire that adequate publicity may be given to this arrangement so that all
the SC/ST employces of the Corporation arc aware of its provision.

Reply of Government

The recommendation has already been implemented.

[Ministry of Petroleum, Chemicals and Fertilizers (Department
of  Petroleum) OM. No. P-38012/4/79-10C. d=ed
27-9-1979]

Recommendation (SI. No. 37 Para 5.6)

The Committee would also suggest that scparate registers for registering
complaints/representations  recived from the Scheduled Caste and
Scheduled Tribe employees should be maintained by the Cell in the Head/
Regional Offices of the Indian Oil Corporation (Marketing Division) and
a precise procedure laid down to deal with such complaints/representations
and that it should be cnsured that these are attended to with utmost
expedition. These registers should be periodically checked by the Liaison
Officer nominated at the Headquarters during the course of his inspections
to the Regional Offices to ensure prompt disposal of complaints/representa-
tions reccived from the Scheduled Caste and Scheduled Tribe employecs.

Reply of Government

The recommendation has already been implemnted.

iMinistry of Petrolcum, Chemicals and Fertilizers (Department
of  Petroleum) OM. No. P-38012/4/79-10C. da+nd
27-9-1979]

Recommendation (SI. No. 41 Para 5.21)

_ The Commiittec mote that the Indian Oil Corporation (Marketing
Division) reserves for Scheduled Castes and Scheduled Tribes 25% of al!
types of dealerships/distributorships of the Indian Oil Corporation. The
Committee also note that in the case of Category Group ‘A’ i.e. agencics
cte. for defence personncl to help war widows and war victims js done by
the Ministry of Defence and for Category Group ‘B’ it is done by the Indian
Oil Corporation. The Committee arc pleascd to note that during the period
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from 1-5-1974 to 30-4-1978 the Indian Oil Corporation (Marketing
Division) have allotted 57 out of 85 SKO/LDO dealerships, 20 out of 48
Indane distributorships and 15 out of 25 ‘A’ Site Retail Outlet dealerships
to the Scheduled Caste and Scheduled Tribe persons. The Committee would
like the Ministry of Petroleum, Chemicals and Fertilizers (Department of
Pctroleum) to popularise such schemes more and more as these can go a
long way in ameliorating the cconomic condition of Scheduled Castes and
Scheduled Tribes.

Reply of GGovernment

Department of Petroleum have already formulated a policy under which
25% of all types of dcalerships/agencies (i.e. ‘A’ and ‘B’ site retail outlet
dealerships, Kerosene LDO/LPG agencies/distributorships) should be
reserved for persons belonging to Scheduled Castes and Scheduled Tribes
not only in respect of Indian Oil Corporation but in respect of other public
sector Oil companies as well.

[Ministry of Pctroleum, Chemicals and Fertilizers (Department
of Petroleum) O.M. No. P-38012/4/79-10C, dated
27-9-1979)

Recommendation (Sl. No. 42 Para 5.22)

The Committec also suggest that while allotting the agencies of LPG
and other petroleum products, the Indian Oil Corporation (Marketing
Division) should ensure that these agencies are fairly distributed among
the Scheduled Castes and Scheduled Tribes of various States.

Reply of Government
The recommendation has been noted.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]



CHAPTER 1

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT
REPLIES

Recommendation (SI. No. 5 Para 2.10)

The Committee note that the Regional Personnel Managers in the four
Regions of the Indian Oil Corporation (Marketing Division) with their
Headquarters at Bombay, Delhi, Calcutta and Madras have been nominated
as Liaison Officers within their jurisdiction and the Deputy General Manager
(Personncl) has been nominated as Liaison Officer for the entire Corpora-
tion. The Committce further note that the Liaison Officers conduct inspec-
tion of the rosters during their tours to oflices in the Region to ensure
proper maintenance of rosters etc. but there is no practice of submission
of inspection reports in that Division of the Corporation. The Committec
desire that a complete record of instructions issued on the spot might be
kept by the Indian Oil Corporation to ensure their compliance by the
appointing authoritics. The Committee also rccommend that the Liaison
Officer nominated for the entire Corporation should inspect the rosters
annually and a record of the inspections made and of the insg:tion reports
should be properly kept as per instructions contained in the artment of
Personnel and Administrative Reforms O-M. No. 36011/1/76-Estt. (SCT),
dated thc 6th March, 1976. The Committee would also like the Indian Oil
Corporation (Marketing Division) to adopt the proforma for inspection of
rosters prescribed by the Department of Personnel and Administrative
Reforms in this regard.

Reply of Government

Recommendation has been noted for compliance. The Presidential
Directive received vide Ministry of Petroleum and Chemicals’ letter No. IS-
49011/7/74-10C dated 24-3-1975 lays down a specific proforma for
inspection of rosters.

{Ministry of Petroleum, Chemicals and Fertilizers (Department
of Petroleum) O.M. No. P-38012/4/79-10C. dated
27-9-1979;

Recommendation (Sl. No. 13 Para 3.15)

The Committee are distressed to note that in their advertisement for
recruitment of Officer Trainees which appcared in the Statesman, Calcutta,
on 18-9-1977, the Indian Oil Corporation (Marketing Division) has
invited applications specifically from those Scheduled Caste and Scheduled
Tribe candidates who are Graduates with a good academic record and
extra-curricular achievements. The Committce cannot but conclude that
such type of indifferent attitude adopted towards Scheduled Caste and
Scheduled Tribe candidates only amounts to deny them the opportunity to
get an Officer’s post in the Indian Oil Corporation. The Committee, there-
fore, recommend that the Indian Oil Corporation should prescribe only the

17
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minimum academic qualification for Schcdﬁled Castes and Scheduled Tribes
for appiying for the post of Officer Trainees as is bclng done by the U.P.S.C.
for recruitment of higher posts.

Reply of Government

The advertisement dated 18-9-1977 for recruitment of Officer Trainees
was exclusively for Scheduled Caste/Scheduled Tribe candidates only.
Hence the gucstion of any discrimination for Scheduled Caste/Scheduled
Tribe candidates vis-a-vis general candidates does not arise. However, the
recommendation has been noted for future compliance.

[Ministry of Petroleum, Chemicals and Fertilizers (Department

of Petrolcum) OM. No. P-38012/4/79-10C, dated
27-9-1979].

Recommendation (Si. No. 19 Para 3.26)

The Committee also note that thc Chairman, Indian Oil Corporation,
during evidence, agreed to place the following suggestions before the

compcetent authority :

(1) There should be a provision for a member of Schcduled Castes
and Scheduled Tribes in the Selection Committees;

(ii) Travelling Allowance should be paid to Scheduled Caste and
Scheduled Tribe candidates who arc called for written tests
or interview; and

(iii) No application fee should be charged from Scheduled Caste/
Tribe candidates,

The Committee would like to be apprised of the decision in this regard.
Reply of Government

(i) We are already including Scheduled  Caste/Scheduled  Tribe
Officers of appropriatc status if available on the Selection
Committees and neccssary action is being takcn to mention this
specifically in our recruitment rules.

(ii) Traveiling Allowance is already being paid to Scheduled Caste/
Scheduled Tribe candidates who are called for written exami-
nation or interview,

(iii) The present practice of charging application fec is in line with
the Government Directive.
[Ministry of Petrolcum, Chemicals and Fertilizers (Dcpartment

of ~ Petrolecum)  OM. No. P-38012/4,79-10C., dated
27-9-1979}

Comments of the Committee

There should be a provision for a member of Scheduled Castes and
Scheduled Tribes in the Selection Committee. In case an officer belonging
to Scheduled Caste and Scheduled Tribe is not available in the orgmsisation
a Scheduled Caste/Tribe Officer of the State Govermment concermed or of
another public undertaking may be nominated on the Selection Committee.
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Recommendation (SI. No. 23 Para No. 3.48)

The Committee are distressed to note that therc is a big shortfall in the
matter of promotion of Soheduled Caste and Scheduled Tribe employces in
different categorics of posts in the Indian Oil Corporation (Marketing
Division). Thc Committec arc of the view that unless the extant orders on
the subject are scrupulously followed in letter and spirit, liberal concessions
and relaxations given to Scheduled Caste and Scheduled Tribc employees
and their cascs for promotion are considered sympathctically, the situation
is not likely to improve. The Committee, thereforc, urge the Indian Qil
Corporation (Marketing Division) to cnsure that the orders on rescrvation
in promotion issucd from time to time by the Dcpartment of Personnel and
Administrative Reforms/Bureau of Public Enterprises arc rigidly followed
and liberal concessions/relaxations given to Scheduled Caste and Scheduled
Tribe employces at the time of promotion so that all the vacancies reserved
for Scheduled Castes and Scheduled Tribes are actually filled in by them
and the shortfalls arc obliterated at the carlicst.

Reply of Government

The Presidential Directives issued on this subject from time to time
arc being scrupulously followed by us,

[Ministry of Petrolcum, Chemicals and Fertilizers (Department of
Petrolecum) O.M. No. P-38012.4/79-10C. dated 27-9-1979}

Comments of the Committee

The Commiittee may however be apprised of the promotions made in
different categories of post hy the Indian Oil Corporation (Marketing
Division) during the last two years and the number of Scheduled Caste and
Scheduled Tribe employees among the promotces.

Recommendation (SI. No. 28 Para No. 3.63)

The Commiftee are unhappy to note that a  number of  vacancies
reserved for Scheduled Custes and Scheduled ‘Iribes in Group ‘A’ and
Group 'C" posts have been dereserved by the  Indian  Oil  Corporation
(Marketing Division) during the period from 1974 o 1976. The Committec
notc that the Indian Oil Corporation have undertaken special recruitment
in 1977 to clear the backlog of 29 reserved vacancies carried forward from
the years 1974, 1975 and 1976 and they have issued appointment letters to
31 candidates belonging to Scheduled Castes and Schc(rulcd Tribes in April
1978 to wipe out the shortfall. .

Reply of Government

. In Group "A’ und Group *C' no post has been allowed to  lapse. In

Group ‘C’ we have recruited cxcess  Scheduled  Caste/Scheduled  Tribe
candidates over the reserved quota and hence there is no question of any
dereservation. In Group ‘A’. the shortfall of 29 Scheduled Caste/Scheduled
I'rihe candidatcs has been made up and 32 Scheduled Caste/Scheduled
Tribe officers have alrcady joined us as on 30-6-1979.

IMinistry of Petrolcum, Chemicals and Fertilizers (Dcpartment of
Petroleum) O.M. No. P-38012/4/79-10C. dated 27-9-1979}



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE AND WHICH REQUIRE REITERATION.

Recommendation (SI. No. 6 Para 2.17)

The Committee arce surprised to note that in the Indian Oil Corporation
(Markcting Division) Regional Personnel Managers who are responsible for
recruitment and maintenance of Rosters have been nominated as  Liaison
Officers to inspect the Rosters.  The Committec feel that it is against the
spirit of Government orders on the subject that an officer who is cntrusted
with the job of maintenance of roster is also asked to supervisc it. The
Committee. therefore, suggest that some other officers of the appropriate
status should be nominated as Liaison officers in the Regional Offices to scc
that the Personnel Olficer maintain Rosters properly and also ensure duce
compriance by the appointing authority with the orders/instructions pertain-
ing to reservations of vacancies in favour of Scheduled Castes and Scheduled
Tribes and other benefits admissible to them.  The Committee also recom-
mend that, as far as possible, the Liaison Officers in the Regional Offices of
the Indian Oil Corporation (Marketing Division) should be nominated from
amongst the officers belonging to Scheduled Castes and Scheduled Tribes
working in that Division.

Reply of Government

Noted.  Ncecessary instructions arc being issued to all the Undertakings
mcluding Indian Oil Corporation (Marketing Division) regarding appoint-
ment of Liaison Officers of appropriate status in their offices who sohuld be
other than those dealing with recruitment/promotions of the employecs.  All
officers arc expected to implement Government's policy faithfully.  Postings
of officers are made depending on availability and other considerations. The
Liaison Oflicers thercfore, need not necessarily be from amongst the members
of Scheduled Caste/Scheduled Tribe communitics.

[Ministry of Petroleum. Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Comments of the Committee
Please sce Chapter 1. Para 1.4,
Recommendation (S No. 10 Para 3.12)

The Committee note the procedure being followed for recruitment to
various categories of  posts in the  Indian Oil Corporation (Markcting
Division). The Committee feel that advertiscments in only two ncwspapers
i.c. in onc English daily and onc local language daily, being relcased by the
Marketing Division for recruitment of staff categorics are quite insufficient.
The Committee suggest that in order to give wider publicity to the vacancies
rescrved for Scheduled Castes and Scheduled Tribes, advertisements should
be ivsued in all the important newspapers published in the area/Region.
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Reply of Government

The recruitment is carried out through advertisenients in the  Press.
announcements on All India Radio, notification to Employment Exchanges,
all Scheduled Castes/Scheduled Tribes Organisations ctc. Considering the
amount of publicity already being given to aftract Scheduled Caste/Scheduled
Tribe candidates, it is felt that advertiscments in two newspapers, onc English
daily and one local language daily, is adcquatc. The very fact that there is
no shortfall in the recruitment percentage of Scheduled Caste/Scheduled
‘Iribe proves that the publicity is adequate.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Comments of the Committee
Please see Chapter 1. Para 1.7,

Recommendation (SI. No. 12 Para 3.14)

fhe Committee also suggest that while sending copices of recruitment ad-
vertisements to Lok Sabha Sccretariat for the members of the Committec on
the Weltare of Scheduled Castes and Scheduld Tribes, the Indian Oil Corpo-
ration (Markcting Division) should also send copies of those advcrtiscments
to the local Scheduled Caste and Scheduled Tribe M.L.As and M.Ps so that
they could also sponsor suitable Scheduled Caste and Scheduled Tribe candi-
dates for the posts advertised.

Reply of Government

Apart, from the recruitment advertisements issucd in the newspapers, we
are sending copies of such advertisements to the Scheduled Caste/Scheduled
Tribe Organisations, as per dircctive of the then Ministry of Petroleum and
Chemicals and Mines and Metals issued vide letter No. 17/4/69-10C of
24-3-1971. In pursuance of the reccommendation made by the Parliamentary
Committee on the Welfare of Scheduled Caste/Scheduled Tribe during their
visit to us in 1976, we are sending copics of these advertiscments additionally
te

(1) Deputy Sceretary,
Lok Sabha Secrctariat.
Delhi.

(ii) The Commissioner of Scheduled Castes
and Scheduled Tribes,
New Delhi.

‘he intention in requiring copics to be sent to Deputy Scerctary, Lok
Sabha Sccretariat presumably was that the Lok Sabha Secrctariat would in
turn make those available to M.Ps. etc. as required. It will be administratively
difficult for us to arrange to circularise these advertisements dircctly other
tha: to those referred to above. )

{Ministry of Pctroleum, Chemicals and Fertilizers (Department of
Petrolcum) O.M. No. P-38012 '4/79-10C. dated 27-9-1979]
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Comments of the Committee

Plcase sce Chapter 1, Para 1.10.

Recommendation (SI. No. 15 Para 3.17)

The Committec arc unhappy to notc that the Indian Oil Corporation
(Marketing Division) has made onc year's cxperience as a compulsory con-
dition for applying for thc post of Stenographer. The Committec  recom-
mend that lgc condition of previous experience for recruitment in the Indian
Oil Corporation (Marketing Division) in all cases should be donc away with
so far as the Scheduled Caste and Scheduled Tribe candidates are concerned.

Reply of Government

The recruitment is confined to very few categories of posts such as Steno-
graphers, Typists ctc. and the rest of the higher vacancics in calegory of
Assistants, Accountants, Scction Ofticer etc. are filled in through promotion
by internal candidates. In recruitment itself various concessions/relaxations
in age, qualifications, lower qualifying standard of marks in written cxami-
nations arc already being given to Scheduled Caste/Scheduled Tribe candi-
dates. Any further relaxation in experience would dilute the cfliciency of
the Organisation.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C. dated 27-9-1970]

Comments of the Committee
Please scee Chapter 1, Para 1.13.

Recommendation (SI. No. 21 Para 3.31)

The Committee recommend that where the requisite number of Sche-
duled Castc and Scheduled Tribe candidates fulfilling cven the relaxed
standards arc not available to fill the rescrved vacancics, the recruitment
authoritics should select for appointment, the best among the Scheduled Caste
and Scheduled Tribe fulfilling the minimum cducational qualification pres-
cribed for posts against all the reserved vacancies and in service training
given to them to bring them up to the requisite standard.

Reply of Government

The recruitment is confined to very few categorics of posts and the rest
of the higher vacancies in category of Assistants, Accountants, Section Oflicer
are filled in through promotion by internal candidates. In r¢cruitment itself
various  concessions/relaxations in age. qualifications, lower  qualifying
standard of marks in written cxaminations are alrcady being given to Sche-
duled Caste/Scheduled Tribe candidates. Tt is felt that any further relaxation
would dilute the cfficiency of the administration.

|Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-I0C. dated 27-9-1079]
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Comments of the Committee
Pleasc see Chapter 1, Para 1.16.

Recommendation (SI. No. 22 Para 3.32)

The Committee further recommend that in case sufficient number of
Scheduled Tribe candidates possessing the prescribed minimum educational
qualification viz. Intermediate are not for the coming for the gosts of Clerks/
Typists to fill the reserved vacancies, the educational qualification in their

casc should be further relaxed to Higher Secondary or Matric so that there
is no backlog in the quota reserved for them.

Reply of Government

H is felt that the relaxation upto the Intermediate level for Scheduled

Tribe candidates is adequate. However, it is assurcd that if the required

number of Scheduled Tribe candidates with Intermediate qualifications are

a0t available, the suggestion of the Committee in this regard will be kept
in view,

[Ministry of Pctroleum, Chemicals and Fertilizers (Department of

Pctrolcum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Comments of the Committee
Pleasd see Chapter 1, Para 1.19.
Recommendation (SI. No. 24 Para 3.49)
The Committee suggest that it adequate number of Scheduled Caste and
Scheduled Tribe employces with the requisite length of service are not avail-
, able for consideration for promotion to the next grade, the Indian Oil Corpo-
ration (Marketing Division) should consider the feasibility of reducing the

condition of length of service in the casc of Scheduled Caste and Scheduled
Tribe employees so that their quota in promotion is filled up.

Reply of Government
_ Mtis felt that minimum period of 3 ycars at a given level of responsibility
is necessary to bring about the required experience, maturity and judgement
which are essential for consideration in promoting to the next higher level.
Hencee. it is not considered desirable to relax the period to any category.

[Ministry of Petroleum, Chemicals and Fertilizers (Department of
Petrolcum) O.M. No. P-38012/4/79-I0C. dated 27-9-1979)
Comments of the Committee
Please sce Chapter 1, Para 1.22.
Recommendation (SI. No. 38 Para 5.10)

- The Committec note that for awarding petty contracts the Indian Oil
Carporation (Markcting Division) call for the tenders and award the contracts
fe: the lowest tenderer.  The Committee would suggest that other things being
“qual, preference should be given to Scheduled Castes and Scheduled Tribes
for the award of such contracts.
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Recommendation (Sl. No. 39 Para 5.11)

The Committee also desire that petty contracts upto a valuc of Rs. 10,000
should be given to Scheduled caste and Scheduled Tribe persons on nomina-
tion basis and, if necessary, the rules may be amended accordingly.

Reply of Government

Normally, these contractors are not individuals but partnership firms or
similar Organisations and in such cascs, it would be very difficult to imple-
ment this recommendation.

In case of individual contractors, all other things being cqual, preferesce
will be given to Scheduled Caste/ Scheduled Tribe persons.

[Ministry of Petrolcum, Chemicals and Fertilizers (Department of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Comments of the Committee
Please scc Chapter 1, Para 1.25.

Recommendation (SIl. No. 40 Para 5.16)

The Committee note that the Indian Oil Corporation (Marketing Division)
has only 200 flats in Bombay, out of which 14 flats have been allotted to
Scheduled Caste and Scheduled Tribe employees. 'The Committee, however,
desire that in future allotments, atleast 10 per cent flats should be reserved Cor
Scheduled Caste and Scheduled Tribe cmployees as is being done in the case
of Central Government employees.

Reply of Government

The Marketing Division has 200 flats in Bombay out of which 14 flats
have been occupied by Scheduled Caste/Scheduled Tribe employces,  The
Committee’s rccommendation that 10% allotment should be reserved for
Scheduled Caste/Scheduled ‘Tribe is likely to result into resistance from the
existing employees who are waiting for number of years for getting allotment
of flats in Bombay which is alrcady being made on a sound principle of
seniority in service.

|Ministry of Pctroleum, Chemicals and Fertilizers (Depavtment of
Petroleum) O.M. No. P-38012/4/79-10C, dated 27-9-1979]

Comments of the Committee

Pleasc sec Chapter 1, Para 1.28.



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS REGARDING WHICH
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN RECEIVED

Recommendation (Sl. No. 1 Para 1.6)

The Committec note that under the Articles of Association of the Indiun
Oil Corporation, thc number of Directors  who constitute the Board of
Directors of the Indian Oil Corporation shall not be less than two and more
than seventeen and there is no specific provision in the Articles of Associa-
tion of Indian Oil Corporation Limited for the appointment of qualified
Scheduled Caste and Scheduled Tribe persons on the Board of Directors
of the Indian Oil Corporation. The Committee cxpect that while making
nomination of Dircctors to the Board of Directors, the interests of Scheduled
Castes and Schcduled Tribes will also be kept in view by Government and
desire that there should be atleast onc Dircctor from amongst the members
belonging to Scheduled Castes and Scheduled Tribes on the Board of Dircctors
of the Indian Oil Corpoeration so that the interests of Scheduled Casics and
Scheduled Tribes could be properly looked after not only in the services of
, the Corporation but also in their economic development. The Corporation
i should make a specific provision in their Articles of Association, for nomina-
| iion of a Scheduled Caste/Tribe Director on the Board.

i Reply of Government

In regard to the composition of Board of Directors of Public cnterprises.,
the guidelines circulated by Ministry of Finance, Bureau of Public Enterprises
are followed.  The aforesaid recommendation of the Committee concerning
the composition of  the Board of Directors of Indian Oil Corporition

i Limited, is therefore being forwarded to the Ministry of Finance, Burcan of
- Public Enterpriscs,

[Ministrv of Petroleum, Chemicals and Fertilizers (Department of
Petrolcum) O.M. No. P-38012/4/79-10C, dated 27-9-19791

Comments of the Committee

The Committee would like to be informed of the response of the Bureau
| of Public Enterprises and the Public Undertakings.

}
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APPENDIX

Analysis of the Action Taken by the Government on the Recommendations
Contained in the Thirty-Eighth Report (Sixth Lok Sabha) of the Commitsec.

(Vide para 4 of Introduction)

I.  Total Number of recommendations 42
H. Recommendations which have been accepted by Government (vide
Recommendations Serial Nos. 2, 3,4, 7. 8, 9, 11, 14, 16, 17, 18, 20,
25, 26. 27, 29, 30, 31, 32, 33, 34, 135, 36, 37, 41 and 42) . .
Number 26
Percentage to total 6l -9
1. Recommendations which the Committec do not desire to pursue in
view of Government's replies (vide Recommendations Serial Nos.
5,13, 19, 23 & 2R)
Number 5
Percentage to total 1191
v Recommendations in respect of which replies of Government have not
been accepted and which require reiteration (vide Recommendations
Serial Nos. 6, 10, 12, 15, 21, 22, 24, 38, 39 & 40)
Number . . . . 10
Pereentage to total . . . 23+ 81
V  Recommendations in respect of which final replies of Government
have not been reccived (vide Recommendation at Serial No. 1)
Number . N . . 1
238

Percentage to total

MGIPF 915 LLS'80—17-12-1980 -850
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